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ORD:ERSHEET 

1.F,  Original Application No 	_I2009 

• 	
••j 

• 3 Contempt Petition No_ 	_ • j.•• 

4..eview Application  

• 	Applicant (S): 

espondant(S) •. 	 •• 	 - 

dvgéate fo the Applicant(S): 	 S  

Advocate for the Respondant(S):6 
ii 

S appflcatIon is in torn 
&fi4ed/C. F. fu; Rs, 50/- 

• 	dcpositd vide, 	 S 	 . 

2- 	08.0. .2009 	lor the reasons recorded separately, 

this cae stands disposed of 
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The UOI &. others 	 .. 	 Respondents 

By Advocates MrABaishya, Sr.C.GS.C. 
Mr. B.C. Pathak for BSNL 
Mr. B.S. Basumatary for BSNL [Task FOrce] 

CORAM ihe Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

Whether reporters of local newspapers may be 	. 
allowed to see. the Judgrnnt? 	 Jes/No 

. Wbether, to be referred to the Reporter or not? 	. 

. Whether their Lordships wish to see the fair. 	. 	. .. 
copy of the Judgment? . . 	 . 

\ 



ON 

/ 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

OkNo. 67 of 2009 

day of April 2009 
Present: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 

Shri Neeraj Naruka, 
S/o Late M.S. Naruka, 
Working as Deputy General Manager, 
N.E. Task Force, BSNL, 
Panbazar, Guwahati, 
Resident of V/202 BSNL, Quarters, 
Opp. Don Basco School, 
Panbazar, Guwahati, 
Dist. Kamrup, Assam- 781001. 

Applicant 
By Advocate Mr. A.Das Gupta 

Versus 
The Union of India, 
represented by the Secretary to the 
Govt of India, Ministry of 
Conununications & Information Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhii- 110001 

The Member [Services] 
Telecom Commission, 
Ministry of Communications & 
Information Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 20 Ashoka Road, 
New Delhi-i 10001 

The Member [Finance] Telecom Commission, 
Ministry of Communications & 
Information Technology, 
Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhi- 110 001 

The Director [JR-I], Govt. of.India, 
Ministry of Communications & 
Information Technology, 
Department of Telecommunications, 
513, Sanchar Bhawan, 20, Ashoka Road, 
New Delhi- 
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ON 

2 

The Secretary to the Govt of India, 
Ministry of Personnel, Public Grievances 
and Pensions, Department of Personnel 
and Training[Training Division] 
Block4, Yd  floor, Old JNU Campus, 
New Delhi- 110067 

The Chairman-cwn-Managing Director, 
Bharat Sanchar Nigam Ltd., 
Bbarat, Sanchar Bhawan, H.C. Mathur Lane, 
Janpath, New Delhi- 110001 

The Chief General Manager. N.E. 
Task Force, BSNL, Dr.N.N.Barman Complex, 
Panbazar, Guwahati,Dist Kamnip 
Assam- 781 001 

The Chairperson, PGP-PMP, 
Indian Institute of Management, 
Vastrapur. 
Ahmedabad- 380 015 

Respondents 
By Advocates: Mr. G.Baishya, Sr. C.G.S.C. 

Mr. B.C.Pathak for BSNL 
Mr. B.S. Basumatary for BSNL [Task Force] 

0. .A.No.6712009 
ORDER[ORAL] 

08/04/2009 
4 

Manoranjan Mohanty. Vice-Chairman:- 
Applicant is an ITS Group-A Officer. By Order dated 18.072007 of 

Department of Telecom. of the Ministry of Communications & IT, he was 

promoted from "Senior Time-Scale" to "Junior Administrative Grade" with 
Group-A of ITS. Although he is an ITS Officer of Govt. of India, the Applicant 

is presently at Guwahati as Deputy General Manager [NE Task Force] in BSNL 

on deemed deputation. 

2. 	It has been pointed out [by placing a copy of Office Memorandum No.20- 

1/2007-IR dated 24.04.200 8 of Department of Telecommumcations in the Ministry 

of Communications & IT of Govt of India] that 4-Officers of DoT, who were 

posted in BSNL, were sanctioned deputation to undertake Post-Graduate 
Pogramme in Public Policy and Management at Indian Institute of Management 
[Bangalore] during 2008-10 on the followthg2j- 
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"2. The officers will be treated as on duty on tour under FR9(6)(bXI) 
will continue to draw his usual pay and allowances, TA and 
stationery charges etc. from the same office where he is drawing. 
salary at present He will not be entitled to any kind of Special Pay 
during training. 

The following amounts are payable by DOT:- 
(a) A sum of Rs.2,50.000 towards domestic component (course fee) 

to IIM, Bangalore for each candidate. 
The expenditure will be debitable to the Major Head 

34510009101 Directorate-D1CO28-Professioflal Services. 

The following amount are payable by BSNL:- 

All Pay & allowance during the period of course 
A one time allowance of Rs. 15001- for stationery etc. 
cost of lodging facilities @ 6000/- per month per 
participant to be provided by IIM, Bangalore during the 
programme." 

3. 	Applicant has pointed out that the Govt. of India in the Department of 
Personnel and Training [Training Division] of the Ministry of Personnel, Public 
Grievances & Pensions issued a Circular No.L-1 1012/02/2009-LTT dated 

20.02.2009 pertaining to deputation of Officers to Y d  PG Programme in public 

Management & Policy during 2009-10 [scheduled to start from 0 1.04.2009] at 
Indian Institute of Management [Ahmedabad]; wherein it has been made clear as 

under:- 

"6. Course fees: The course fees will be paid as under: 

DoPT will meet the entire cost of international component for 
all participants. They would be entitled for allowances for 
boarding and lodging as applicable for short duration foreign 
training programmes under the scheme of Domestic Funding 
of Foreign Training. 

The cost of domestic component of the programme @ 
Rs.250.000 per participant will be met by the respective 
cadre controlling/sponsoring authority of the participant in 
case of lAS officers, the DoPT being the Cadre authority of 
lAS will meet the cost of domestic component of the 
programme. 

For the international component, DoPT would pay an agreed. 
amount to JIMA, towards the fees payable to the 
collaborating institute and also meet expenditure on fraveI 
per diem and boarding and lodging in respect of the 
candidates sponsored by DoPT. Details regarding 

el 
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per-diem allowances etc are given in the terms and conditions 
annexed. 

7. 	The sponsoring organization, namely the organization, where 
the officer is currently posted will have to meet the cost of (a) pay 
and allowances during the training perIod. (b) travel from place of 
posting to Ahmedabad and back, (c) a one time ad-hoc allowance of 
Rs. 1500/- for stationery, and (d) cost of residential accommodation 
to be provided by JIMA during the training period." 

By a communication dated 04.02.2009, the Applicant was given an. offer 

[from IlMlAhmedabad] of admission to "One-year PG Programme in Public 

Management and Policy for the batch 2009-10" commencing from 05.04.2009. 

As it appears, it was done on the basis of advance application submitted by the 

Applicant. 
By his Communication No.L-1 1012/02/2009-LTT dated 17.03.2009, the 

Under Secretazy [Training] of DoPTIMoPPGP of Govt. of India Infonned the 
Director [Training] of DoT/MoC&IT about the above said selection of the 

Applicant [and 8-other Officers] and reminded about the circular dated 

20.02.2009[Supra] and requested them to send the Sponsorship and other 

clearance in respect of the Applicant [and other Officers] to DoPT [with a copy 

to IlMlAhmedabad] by 25.03.2009. DoT, in the said letter dated 17.03.2009 of 

DoPT, was warned that unless sponsorship [clearly indicating to bear the 

expenses by the Cadre Controlling Authority, for the domestic component/course 

fees for the programme,etcj is not given by the stipulated date, the candidature of 

the officers are liable to be rejected. 
By a Letter No.7-35/2006-Trg. dated 30.03.2009 addressed to Director 

[JR-H] of DoT/Go!; the AGM[Trg.] of BSNL 	communicated the 

recommendation of the BSNL Management [about the sponsorship] pertaining to 

the Applicant & another Officer [named Rajesh Kumar Verma]; pending 

Vigilance clearance & approval of DoT/Go!. 
In the meantime, the Director [JR-I] of DoT/Go!, on 30./31 .03.2009,.sent 

clearance [to the Joint Secretary [Training] of DoPT] in respect of G.S. 
Reddy/one of the nine-selected officers [by granting sponsorship in respect of that 

officer, who, at the relevant point of time, was directly under DoT] paving way 
for his joining in PGP-PMP Course at IlMlAhmedabad during 2009-10. 

And by his communication No.20-7/200711R[PE] dated 01.04.2009, 
[addressed to CMD of BSNLIMTNL] the Director [JR-I!] of DoTIMGoI 
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asked the I3SNL/MTNL to arrange payment towards the domestic Component 
to course fees also in respect of seven [7] Officers [of DoT, including the 
Applicant; who are on deemed deputation in BSNIJMNL] to be deputed for long-
term training course at IIM/Ahmedabad. This action of DoT was, apparently 
inconsistent to their action of 24.04.2008 [Supra] and D0PT circular dated 

20.02.2009 [Supraj. 
9. 	On 01.04.2009 the Applicant submitted a representation to Member 
[Service] of DoT/Gol, Secretary of DoT/Gol, Joint Secretary [Trg.] TóT/GoI and 
the DDG[IR] of DoT/Gol seeking relief. 

While the Officers of DoPT/Gol; of DoT/Gol and of the BSNL were 
engaged in exchanging their letters pertaining to deputation of the Applicant [and 

others] to the P PGP-PMP Course of 2009-10 at HM/Ahmedabad; time was 
running away; for which the Applicant moved the authorities of HM/Ahmedabad 
seeking extension of time to join the P.G. Programme/Course in question during 

2009-10. 
In response to the above said request of the Applicant, the Manager of 

PGP-PMP of IIM/Ahmedabad has, virtually, granted extensIon of time till 
12.04.2009 vide Communication dated 01.04.2009 [05.09 p.m.] of 

IIM/Ahmedabad. 
Since time is running away, finding no way out, the Applicant has 

approached this Tribunal [with the present Original Application, filed under 
Section 19 of the administrative Tribunals Act, 1985] for an efficacious relief, so 
that he [Applicant] can joint the "Post-Graduate Programme in Public 
Management & Policy 2009-10 at HM/Ahmedabad" on or before 12.04.2009 at 
the cost of his Cadre Controlling Authority. i.e. the Department of Telecom in the 
'Ministry of Communications & IT of Govt of India. 

Heard Mr A. Das Gupta, leaned Counsel appearing for the Applicant, Mr 
G. Baishya, learned Sr.Standing Counsel for Govt of India and Mr.B.C.Pathak, 
learned Counsel for BSNL and Mr.B.S.Basumatary, learned Counsel for Task 
Force of BSNL [[to whom copies of this O.A. has already been supplied] and also 
perused the materials placed on record. 

It is submitted by the advocate for the Applicant that [a] when the 
DoT/Gol took the responsibility of bearing the Course-fee/domestic component [a 
sum of Rs.2,50,000/-] of Post-Graduate Programme in Management [Bangalore] 
during 2008-10 in respect of 4 Officers of DoT/GoT [in deemed deputation in 
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BSNL] under their Office Memo dated 24.04.2008 and [b] when the Govt. of 

India [in DoPTIM0PPGP] drew the Policy dated 20.02.2009 to sponsor Officers 

for PG Programme for Public Management & Policy during 2009-10 in 

IlMlAhmedabad at the cost [of the domestic component of the Programme i.e. 

Rs.2150,000I-] to be borne by the Cadre Controlling Authority and [c] since the 

Govt of India [DoT of Mo&IT] is the Cadre Controlling authority of the 

Applicant [and other ITS Officers in deemed deputation in BSNIJMTNLJ, there 

should not be any quarrel between the DoT in one hand and BSNIJMTNL on the 

other for release of domestic component of the Programme in respect of Officers 

like the Applicant He submitted that since the funds of DoPT, DoT & 

BSNL/MTNL are all out of the coffer of the Govt., of Indialapproved budget of 

Govt. of India, there should not be quarrel as who would bear the cost of the 

training, as that is only a clerical work of book adjustment He brands the action 

of the DoT [and the Respondent Nosi to 7 of this case] to be highly 

discriminatory; because the Officer of DoT, who was not on deemed deputation, 

has got clearance to go for the PG Programme in question[with cost from DoT] 

and other officers of DoT [like the Applicant] who are on deemed deputation to 

BSNLJMThL are being made shuttlecock between DoT & BSNL for want of 

cost of the PG Programme in question.. It is being argued that discrimination is 

being caused among the officers of DoT in the matter of deputing them to PG 

Programme in question; especially when they [officers like the Applicant] had no 

choice left in working under BSNLIMTNL on deemed deputation. 

MrG. Baishya, Mr.B.C. Pathak and Mr. B.Si3asumatary, representingthe 

Govt. of India and BSNL respectively are not in a position to give a clear picture 
of the matter. However, they have stated that without waiting for the resolution 

of the inter Departmental/Organisation issues [as to who, among DoT and BSNL, 

shall bear the cost of the Training Programme] the Applicant has nished to this 

Tribunal prematurely. 
To this, Mr. Das Gupta, learned Counsel appearing for the Applicant, 

submitted that, without any breathing time in hand, the Applicant had to 
approach this Tribunal without any waste of time. 

In the above premises, this matter is remitted to the authorities of the 
ApplicantGol & in BSNL [i.e. Respondent Nos.1 to 71 who should 

expeditiously decide the matter relating to release of Rs.2 150000/- in favour of 

IIM/Ahmedabad fin respect of the Applicantl in terms of their action taken urie 
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Office Memo dated 24.04.2008 of DoT and promise held out under DoPT 
Circular dated 20.02.2009 and., pending the said decision, they should do well 
and relieve the Applicant immediately so that he can report at IIM/Ahmedabad 
in order to participate in the "PG Programme in Public Management and Policy 

2009-10" well before 12.04.2009. 
With the above observations and directions, this case stands disposed of 
Send copies of this order [along with the copies of the Original 

Application] to the Respondents [except the Respondent No.7.] by Speed Post and 
to the Respondent No.7 by Special Messenger at the cost of the Applicant, to be 

deposited today. Free copies of this order be handed over to the Applicant and 
the Advocates appearing for both ç arties. Applicant shall remain free to transmit 
this order to all the Respondents by Tele-Fax; so that orders can be passed 
expeditiously to relieve him to join the PG Programme in question in 

time/12.04.2009. 

[Manoranjan Mohanty] 
Vice-Chainnan 
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DISTRICT: KAMRUP Ch __ 
IN THE CENTRAL M)MINISTRAIIVE TRIB AL 	

t  	j 
( 

BENCH AT GUWABATI 

O.A. NO. 	 OF 2009 

-BETWEEN- 

SHRI NEERAJ NARUKA, 
.......APPUCANT 

AND 
THE UNION OF INDIA & ORS. 

.RESPONDENTS 

:SYNOPSIS: 

The applicant belongs to ITS cadre and working as DGM, N.E. Task 

Force, BSNL Guwahati. He is duly selected by IIM, Ahmedabad to be 

sponsored by his Cadre Controlling Authority to undergo one year Post 

Graduate Programme in Public Management and Policy as envisaged by 

the Policy decision of the Govt. of India. However, the stand taken by 

the Cadre Controlling Authority of the applicant now not to bear 

expenditure towards domestic component/ course fee of Rs. 

2,50,000.00 has created hurdle and made the fate of the applicant hazy 

in respect of joining the aforesaid PG Programme. The joining date is 
now under extension upto. 12th April, 2009. Interestingly the Cadre 

Controlling Authority i.e. the Department of Telecommunications 

sponsored 4 officers of the ITS Cadre working at the disposal of BSNL 

last year to participate in the aforesaid PG Programme at TIM, 

Bangalore commenced from July, 2008. In the circumstances the 

action of the Cadre Controlling Authority is violative of Fundamental 

r'n4 	Rights of the applicant guaranteed under Article 14 and 16 of the 

ç>çjCOflStitUtiOfl of India, natural justice and Policy decision of the Govt. of 

India. Moreover., the same is totally against the principle of justice, 

equity and administrative fair play. Hence this application has been 

filed for redressal of his grievances. 
• 	 Filedby: 

ALocate 

( 

/ \..s.. 



CentvaiMmInIStrI,fl1fla] 

o 6 APR 2009 
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'6uwahati Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
BENCH AT GUWAHATI 

O.A. NO. 	 OF 2009 

-BETWEEN- 

SHRI NEERAJ NARUKA, 

....S..APPLICANT 

AND 

THE UNION OF INDIA & ORS. 

... ... .RESPONDENTS 

LIST OF DATES 

Si. Date 	Particulars 	 Annexure Page 

No, 
18/07/07 Order showing the applicant being 	Al 

promoted as Junior Administrative 

Grade of ITS Group-A alongwith 

other ITS officers as contained in 

Memo No.314-19/2007-STG-11 1. 

24/04/08 Sanction of Telecom Commission for 
A8 

deputation of BSNL Officers in the 

Post Graduate Progarmme in Public 

Policy and Management during 

2008-10 at' IIM, Bangalore 

commenced from 1st June, 2008. 



Feti Aarntntstrttve Thbun 1~  

0 APR 2009  

wt• Bench 
(2) 

4/2/09 	Chairperson, 	Admissions 

Committee, PGP-PIVIP, IIMA vide 

Memo No.PGP-PMP/PL : 09-

10/SP/8285 intimated to this 

applicant his selection for admission 

to the said post Graduate 

Programme. 

2012/09 

	

	Govt.. of India, Ministry of Personnel, 

Public Grievances and Pensions, 

Department of Personnel and 

Training (Training Division) took a 

policy Decision for sponsoring a one 

year post graduate programme in 

Public Management and policy of 

IIM, Ahmedabad, vide Memo no. 11

1 1012/02/2009-LTF. 

17/03/09 Govt. of India, Ministry of Personnel, 

Public Grievances and Pensions, 

Department of Personnel and 

Training 	(Training 	Division) 

addressed a letter being Memo No. 

L-11012/02/2009-LTT 	to 	the 

Director (Training), Department of 

Telecommunications, Ministry of 

Communications & IT to intimate 

A3 

A2 

A4 39 
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06 APR 2009 

(3) 	 •uwahati Bench 

selection of as many as 9. officers 

and requested to forward clearance 

of domestic component/ course fee, 

etc. by the Cadre controlling 

authority. 

on 30/03/09 The Assistant General Manager (Trg) 

Bharat Sanchar Nigam Ltd. Bharan 

Sanchar Bhawan vide letter No.7-

35 / 2006- Trg recommended 

sponsorship alongwith another 

officers for approval of cadre 

controlling authority (DoT) for 

admission in 3rd  PGP-PMP, 2009- 10 

at JIM, Ahmedabad. 

7. 30/3 1-3-09 Cadre controlling authority of the 

Junior Administrative Group of ITS 

Group A' i.e. DoT has addressed a 

letter to the join Secretary 

(Training), D0PT, Training Division 

Block 4, Old JNU Campus, New 

Delhi intimate the clearanôe of 

sponsorship of similarly situated ITS 

officer vide Memo No. 20-7-200 /-

JR 

AS 
	

Al 

A6 
	i-fl 

1 11 



(4) - 

Letter addressed to the Chairman - A7 
cum- 	Managing 	Director, 

BSNL/MTNL,New Delhi by the DoT qA 

vide Memo no.20-7-/2007-IR (Pt) 

requesting BSNL & MTNL to arrange 

payment 	towards 	the 	domestic 

component/ course fee, etc. 

Communication 	made 	by 	the 

Manager, 	PGP-PMP, 	TIM, 

Ahmedabad that joining date has 

been extended upto 12/4/2009 

Representation submitted 	by the 
AlO 

applicant to the cadre controlling 

authority to clear his sponsorship 

facilitating his joining the aforesaid 

PGP-PMP, IIM, Ahmedabad. 

Order passed by the Hon'ble Central All 
Adminsitrative Tribunal, Bangalore 

Bench, 	Bangalore 	in 	O.A. 

No.155/2009 	filed 	by 	one 	Shri 

Rajesh Kumar Verma, DGM, BSNL, 

to relieve the applicant to join Post 
Graduate 	Programme 	in 	Public 

Management and Policy (PGM-PMP) 
for the batch commencing from 

5/4/2009. 

1/4/09 

1/4/09 

1/4/09 

3/4/09 

kmni. 

4 
N 08 APR 2009 

w;B43 
uwatati Benih 

Filed by: 

t  41" "1  vvo::", 

11 
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DISTRICT: KAMRUP 
IN THE CENTRAL ADMINISTRATh7E TRIBUNAL, GUWAHATI 

BENCH AT GUWAHATI 

O.A. NO. OF 2009 

-BETWEEN- 

SHRI NEERAJ NARUKA, 

AND 
.......APPLICANT 

THE UNION OF INDIA & ORS. 
....RESPONDENTS 

INDEX: 

SL.NO . PARTICULARS PAGE 

 APPLICATION 

 VEIUFICATION 

 ANNEXLJRE-A1 	 .. .... 	
7 

 ANNEXEJRE-A2 	• 	 ... .... 

 ANNEXURE-A3 	 ... .... 57 
• 	6. ANNEXIJRE-A4 	 ... .... 	 29 

 ANNEX[JRE-A5 	 ... .... 	 , 	o 
 ANNEXEJRE-A6 	 ... 

. ... 

 ANNEXEJRE-A7 	 ... 
.... 

 ANNEXIJRE-A8 	 ... .... 	
. Al 

 ANNEXtJRE-A9 	 ... .... 

• 	12. ANNEXIJRE-A10 	 ... .... 	 .  
ZY  

: 13. ANNEXUREA1I 	 ... .... 

14. \1LATNAMA 

FORUSE IN THE TRIBUNAL OFFICE: 
Date of Filing 
Registration No : 
Signature 	: 

Filed by 	

4t=ca,111~1 



Bencb 
DISTRICT: KA1IRUP 

IN THE CENTRAL ADMINISTRATh?E TRIBUNAL, GUWAHATI 

BENCH AT GUWAHATI 

O.A. NO. 	bi  OP 2009 
LL 

-BETWEEN- 

Shri Neeraj Naruka, 

S/o Late M.S. Naruka, 

Working as Deputy General Manager, 

N.E. Task Force, BSNL, 

Panbazar, Guwahati, 

• 

	

	Resident of V/202 BSNL Quarters, 

Opp. Don Bosco School, 

Panbazar, Guwahati, 

Dist: Kamrup, Assam, Pin - 781001 

APPLICANT 

AND 

1. THE UNION OF INDIA 

represented by the Secretary to the 

Govt. of India, Ministry of Communi-

cations & Information Technology, 

Department of Telecommunications, 

Sanchar Bhavan, 20, Ashoka Road, 

New Delhi, Pin- 110001. 
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The Mernber( Se ces)a 

Tglecoiñ Commission, 

Ministry of Communications & 

Information Technology, 

Department of Telecommunications, 

Sanchar Bhavan, 20, Ashoka Road, 

New Delhi, Pin- 110001. 

The Member (Finance) Telecom Commission, 

Ministry of Communications & 

Information Technology, 

Department of Telecommunications, 

Sanchar Bhavan, 20, Ashoka Road, 

New Delhi, Pin - 110001 

The Director ( IR-i  ), Govt. of India, 

Ministry of Communications & 

Information Technology, 

Department of Telecommunications, 

513, Sanchar Bhavan, 20, Ashoka Road, 

New Delhi, Pin - 110001. 

The Secretary to the Govt. of India, 

Ministry of Personnel, Public Grievances 

and Pensions, Department of Personnel 

and Trairiing( Training Division), Block-

4, 3rd  floor, Old JNU Campus, New 

Delhi, Pin - 110067. 
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The Chairman- cum- Managing Director, 

Bharat. Sanchar Nigam Ltd., Bharat I 
Sanchar Bhavan, H.C. Mathur Lane, - - 

Janpath, New Delhi,Pin-110001. 

The Chief General Manager, N.E. Task 

Force, BSNL, Dr. N.N. Barman Complex, 

Panbazar, Guwahati, Dist 	Karurup, 

Assam, 	Pin-781001. 

The Chairperson, PGP' - PMP, Indian 

Institute of Management, Vastrapur, 

Ahmedabad, Pin - 380015. 

RESPONDENTS 

APPLICATION WIDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNALS ACT, 1985 

DETAILS OF APPLICATION: 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This application is made against the double standard 

decision of the Department of Telecommunications contained in 

Memo No.20-7/2007- IR(ptdated 01.04.2009 ( ANNEXURE-A7 ) and 

in Memo No.20-7/200/- JR dated 30/31.03.2009 ( ANNEXURE-A6) 

in respect of sponsoring officers belonging to ITS cadre in 3rd Post 

Graduate Programme in Public Management and Policy ( PGP-PMP) 
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2009-10 at Indian Institute of Management, Ahmedabad in j 

violation of Policy decision of the Govt. of, India circulated vide 

Memo No.L- 11012/02/2009- LTP dated 20.02.2009 ( ANNEXIJRE-A2) 

and also incompatible to earlier decision contained in Memo 

No.20-1 /2007-JR dated 24.04.2008 ( ANNEX1JRE-A8  ) with a prayer 

to issue direction to the Respondents to sponsor the applicant in 

3rd Post Graduate Programme in Public Management and Policy, 

2009-10 at IIM, Ahmedabad in accordance with the pO1icy, decision 

of Govt. of India contained in the aforesaid Memo dated 20-02-

2009 ( ANNEXURE-A2 ) and also on the basis of practice 

established by the Cadre Controlling Authority as reflected in 

O.M. dated 24-04-2008 ( ANNEXURE-A8). 

2. JURISDICTION: 

The applicant declares that the subject matter of the 

order against which he wants redressal is within the jurisdiction 

of this Hon'ble Tribunal. 

3 LIMITATION: 

The applicant further declares that the application is within 

the limitation period prescribed in Section 21 of the Administrative 

Tribunal Act, 1985. 

4. FACTS OF THE CASE: 
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I 	I tuwahali Bench 

4:1 That the humble applicant is a citizen of India and 

has been serving in the cadre of Junior Administrative 

Grade of ITS Group 'A' holding the post of Depu' 

General Manager (DGM) under the control of Chief' 

General Manager (CGM), N.E. Task Force, Bharat Sanchar 

Nigam Limited (BSNL) at Guwahati and he resides V/ 202 

BSNL Qtrs, opp. Don Bosco School, Panbazar, Guwahati 

in the district - Kamrup, Assam as such he is entitled 

to all rights and privileges guaranteed under the 

Constitution of India and the laws framed thereunder. 

4.2 That the humble applicant did his B.E. ( Electronics and 

Communications ) from Engineei:ing College, Kota, 

Rajasthan in 1994. He did M.Tech 
( 
VLSI) from ITT, Delhi 

in 	1997 under the sponsorship 	of Philips 

Semiconductors. 

4.3 That the humble applicant respectfully states that he 

appeared in All India Engineering Services in 1996 

conducted by the Union Public Service Commission and 

secured 20th  All India Rank and opted for ITS. 

Accordingly he joined the ITS on 18.05.1998. At present 

he has been serving in the Junior Administrative Grade 

of ITS Group 'A' since July, 2007 holding the post of 

DGM, N.E. Task Force, BSNL at Guwahati under the 

control of CGM, N.E. Task 	Force, Guwahati. To 

substantiate his present position a copy of the order 
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• 	for his :  promotion alongwith other ITS  officers, as 

contained in Memo No.314-19/2007- STG-Jll dat'd 18-

07-2007is referred to. 	'. 	 • 

A Photostat 'true copy of 'the 

aforesaid order dated '18/07/ 207 

is annexed herewith and marked 

as ANNEXIJRE-A1 hereto.' 

4.4 That the petitioner respectfully states that the Govt. of 

India in the Ministry of Personnel, Public Grievances 

and Pensions, Department of Personnel and Training ( 

Training Division) took a policy decision for sponsoring 

a one year Post Graduate Programme in Public 

Management and Policy at Indian Institute of 

Management, Ahmedabad. Accordingly two programmes in 

the series have already completed. The third programme 

was scheduled to commence from 1 st April,2009 and 

now extended to 12th April,2009. The details of the said 

policy decision was duly circulated to Chief Secretaries 

to all State Governments and UTS, Secretaries ( All 

Ministers ,I Departments- Govt. of India) DG/Directors of 

State ATIs vide Memo No.L-11012/02/2009-LPT dated 

20-02-2009. 

A true Photostat copy of the 

aforesaid 	Memo dated 2002-2009 
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is annexed herewith and marked as 

ANNEXIJRE-A2 hereto. 

Be it stated that in para-5 of the aforesaid 

Memorandum the concerned authorities of the Union of 

India, Union Territories of India and all State 

Governments were requested to make wide circulation of 

the aforesaid policy decision and to encourage as many 

officers as possible to apply for admission to the 

aforesaid Post Graduate Programme. Paragraph 6 provides 

for course fee which runs thus_ 

" 
6. Course fees : The course fees will be paid as under- 

(a) 	DoPT will meet the entire cost of internatidnal 

component for all participants. They would be 

entitled to allowances for boarding and lodging 

as applicable for short duration foreign training 

programmes under the scheme of Domestic 

funding of Foreign Training. 

(b) 	The cost of domestic component of the 

programme @ Rs.2,50,000 per participant will be 

met by the respectivecadre controlling sponsoring 

authority of the participant. In the case of lAS 

officers, the DoN' being the Cadre authority of 

lAS will meet the cost domestic component of 

the programme. 

4r 
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(c)  For the international component, D0PT would pay 

an agreed amount to 11MA, towards the fees 

payable to the collaborating institute and also 

2 meet expenditure on travel, per diem and 

boarding and lodging in respect of the 

candidates sponsored by D0PT. Details regarding 

the rates of per diem allowances etc are given in 

the terms and conditions annexed. 

Paragraph 7 of the aforesaid Memorandum provides for 

meeting the cost of pay and allowances, traveling allowances 

from the place of posting of the nominated officer to 

Ahmedabad and back etc which can be produced as follows: 

7. 	The sponsoring organization, namely the 	organization 

where the officer, is currently posted will have to meet 

the cost of- 

pay and allowances during the training period, 

travel from place of posting to Ahmedabad and 

2 	 back, 

a one time ad-hoc allowance of Rs.1500f- for 

stationary, and 

cost of residential accommodation to be provided 

by IIMA during the training period." 
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Paragraphs. 8 and 9 of the said Memorandum provides 

for. procedures. for, sending application which run thus_ 

8. Noinations of suible office, in the prescribed 	I 
proforma downloaded from the website of IIM, Ahmedabad 

(www.iithahdrnet.in) can be sent to this Department 

through the appropriate cadre, controlling authority of 

Government of India alongwith additional information . in 

• Proforrna-A ( enclosed with this circular), so as 10 reach 

• us on or. before 10th March,2009. Nominations received 

after this, date will not be considered. A copy of the 

• application may also be sent to Prof. Sebastian Morris, 

Chairperson, PGP-PMP, JIM, Ahmedabad. In order, to save 

time, officers may send an advance . copy of the 

aplication directly to this Department. However, their 

selection will not be confirmed ,without their formal 

applications being duly recOmmended by their cadre 

controlling authorities. 

9.. ' It may be brought to the notice of those offlcers 

who had earlier applied as per the advertisement of JIMA 

and, were selected in the interview, to route their 

applicatiOns ter DoP&T through their cadre, controlling 

authorities, for scrutiny. However, the applicants who were 

not selected in the interview of JIMA need not apply. 

Sd/ (AjaySawhney) 
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Training), That the applicant respectfully states that in 	ç 

response to the aforesaid Memorandum and hang 

fulfilled eligibility conditions the applicant had . 'duly 

applied for obtaining admission in the said .PGP-PMP 

programme at JIM, Ahmedabad through his cadre 
,,....._... 	

...._. -.. .. ._ .,.. 

contrl1ing authority. In course of time he was allowed to 

take part both in written test as well as . viva voce 

conducted by IIM, Ahmedabad on the basis of his 

application •  and he got through the said . tests. 

Accordingly' he . was duly selected for admission to. the 

said post ' graduate programme. His selection was 

intimated . to him by the Chairperson, . Admissipfls 

Committee, PGP-PMP, JIMA vide Memo No.PGP-PMP'/PL: 

09-10/SPJ 8285 dated 04.02.2009. 

A Photostat true copy of' the 

aforesaid intimation letter dated 

04.02.2009 is annexed herewith and 

marked as'ANNEXURE-A3 hereto. 

4.6 That consequent upon the said selection the Under 

Secretary (Training), Govt. of India, Ministry of Personnel, 

Public Grievances and Pensions, Department of Personnel 

and Training (Training) had addressd a . letter. being 

Memo No.L- I 1012/02/2009-LTT dated 17.03.2009 to , the 
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Director (Training), Department of Telecommunicationse, 

Ministry of Communications & IT to intimate that as 

many as nine (9) officers have been selected by IIMA for 

admission to the said progranime and requested to 

forward clearances in respect of domestic 

component/ course fee etc by the cadre controlling 

authorities latest by 25th March, 2009. 

A true photostat copy of the 

aforesaid letter dated 17.03.2009 is 

annexed herewith and marked as 

ANNEXURE-A4. hereto. 

.7 That . the Assistant General Manager (Trg), .Bharat Sanchar,  

Nigam Limited, Bharat Sanchar Bhavan vide letter No.7 

35/2006- Trg, dated recommended sponsprship of the 

applicant alongwith another officer for approval of Cadre 

Controlling Authority (DOT) for admission in 3rd PGP-PMP 

2009-10 at JIM, Ahmedabad.. • 

A copy of the aforesaid letter, dated 30-

03-2009 is annexed herewith and marked 

as ANNEXIJRE-A5. hereto. 

.8 That the Cadre controlling authority of the Junior Administrative: 

Group of ITS Group 'A' i.e. , DoT has addressed a leter to the Joint 

Secretary, (Training), . DOPT, Trainng Division, Blo.ck4., old JNU 
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Camjus, New Delhi to intimate the clearnce of sponsorship of 

similarly situated ITS officer Shri G.S. Reddy, ADO (TERM), 

Vijaywara vide Memo No. 20-7/200/-JR daed 30/31-03-2009. 

A copy of the aforesaid letter dated 30131-

03-2009 is annexed herewith and marked as 

ANNEXURE-A6 hereto. 

4.9; That the applicant respectfully states that instead of clearing 

sponsorship of other seven (7) ITS pificers by the Cadre 

Controlling Authority i.e. the DoT a letter has been addresses 

4.10. 

amnnan-c 	Managmg Diretor, B SNL/ MNL, New 

DJhi by the DoT vide Memo No. 29-7/2007-IR (Pt) Dated 

01.04.2009 requesting BSNL and MT1[L to arrange payment 

towards the domestic payment/ course fee etc. in the BSNL and 

MTNL feel the necessity for deputing the above .offlcers to 

undergo the PGP-PMP. 

A true photocopy of the aforesaid letter 

dated 01.04 .2009 M annexed herewith and 

marked as ANNXIJIE-A7 hereto. 

That the applicant respectfully states 4at such decision of the 

applicant's Cadre Controlling authority i.e. DOT is not only 

violative of the Govt. of India Policy decision continued in 

Memo dated 20-02-2009 (ANNEXU 
	A2) but at the same 

time such decision in out and out o 
	d an double standard 

in-as-much as the same i.e. DoT spo red Authority of the 
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appllcant.i.e. DoT sponsored the following officers of ITS cadre 

serving'at the disposal of the BSNL 

Shri Chandrasekhar,. DGM , BSNL 

Shii D E Ezha Bradhan, DGM, Bangalore 

Ms.' RitUPan.da, BSNL, DGM, Bangalore, 

Ms:Alpana Sukia Rao, Principal,RTCC, Mysore, BSNL 

To the Post Graduate Pograrnmw in Publiö Policy and Management 

during 2008-10 at Indian Institute of Management, Bangalore 

commenced from 1st  June, 2008 vide Memo No. 20-1/2007-JR Dated - 

24.04.2008. The paragraph & 4 of the aforesaid Memo dearly spelt 

out the payment authorities of the domestic component (course fee) 

and pay .& allowance etc. whichrun asfollows: ' 

' 3. The following' amounts are payable by DOT• 

i) 	A sum: of .Rs. 2,50,000 towards domestic component 

(course fee) to I1M, Bangalore for each candidate. 

The expenditure will be debitable to the 'Major Head 

.3451,0009.101 Directrate-DICD28- Professional services. 

4. The following amount are payable by BSNL 

All Pay & allowances during the course. 

A' one time allowance of Rs. 1500/- for stationary etc. 

Cost of lodging facilities @ 6000/- per month per 

paiticipant to be piovided by the IIM Barigalore during 

the programme." 	 ' 	' 
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A true Photostat copy of the aforesaid Memo 

dated 24042008 is annexed herewith and 

marked as ANNEXURE A8 hereto. 

That the applicant respectfully states, that being puzzled with. 

the latest administrative jugglery the applicant alongw.i;th other 

similarly situated persons requested the Chairperspn,. PGP-

PMP.,IIM< Ahmedabad to extend the stipulated date of 

commencement of the aforesaid programme to make endeavor 

to sort out the present sLat,i. vide 

communication dated 01.04.2009 the joining, date has now 

been extended up to 12.04.2009. 
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A - copy of the internet communication 

S 	Dated 01.04.2009. is annexed lerewith.'and 

marked is ANNEXURE-A9 hereto. 

4.12 	That the applicant respectfully states that inthe mearw lie he 

has submitted as representation Dated . 01.04.2009 in the 

Cadre. Controlling Authority to clear this sponsorship 

facihtatmg his joining the aforesaid PGP-PMP at IIM 

Ahrnedabad in aècordancewith the aforesaid poliCy decision as 

inthnted vide Memo Dated 20.02 .200g (ANNEXURE-A2) 

A Photostat true copy of the aforesaid 

representation dated 01/04/2C)09 is 

annexed herewith and 'tharked as 

". ANNEXURE-A- 10 hereto. 
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4.13 	That the applicant respectfully states that a similarly situated 

aggrieved person Shri Rajesh Kumar Verma, DGM, BSNL: has 

already appioached the Honbie Central Administrative - 

Tribunal, Bangalore Bench, Bangalore by tiling an Application 2 
being. No; 155/2009. The Hon'ble Tribunal while issuing 

notices upon the Respondents as also pleased to direct the 

Respondents 12 and 3 as an inlerirn measure to relieve the 

applicant to join Post Graduate Programme in Public 

Management and POlicy (PGM-PMP) for the batch concerning' 

from 05 042009 and it was observed that the issue of pait of 

expenditure 'is subject to the outcome of the O.A. The matter 

for listing 'agàin.o .17.042009. 

A copy of the aforesaid order dated 

03.04.2009 passed in OA No. 155/09 

passed by the CAT, Bangalore ]ench is 

- 	- 	 annexed herewith and marked as 

ANNEXURE-A-11 hereto. 

5. 	GROUNDS FOR RELIEF 

5.1. 	For that the view taken present by the 1 Cadre Controlling 

Authority 	of the ITS 	Officers, namely 	DoT 	is 	totally 

discriminatory, bias arbitrary and illegal, thus it violates the 

• fundamental rights of the applicant as guaranteed under 

Articles 14 and- 16 of the Constitution of India. 

5.2. 	For that the action on the part of the DoT being the Cadre 

Controlling Authority of ITS officers not to provide With the 
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payment. towards' domestic compônent/ course fee to the 

appiiôant for 'undergoing Post Graluate Programme-in Public 

Management and Policy on the plea that the applicant has - 

been serving under the BSNL under deemed deputation basis 

is down right violative of the policy decision of the Govt. of 

India as contained in Memo Dated 20.02 .2 009 (ANNEXURE-

A2) and also totally in coiisistent practice followed by them as 

reflected iri Memo dated 24.04 .2008 (ANNEXURE-A8).. 

For that the Respondents have once taken any policy decision can 

not be nullified the same at the personal whim without 

taking further policy decision to the effect. In the instant case 

the Respondents have nullified their own policy decision 

contained in Memo Dated 20.02.2009 by their subsequent 

action as reflected in the letter dated 30/3 1-03-2009 

(ANNEXIJRE-A6) issued by .  the Respondent No. 4 and letter 

dated 01-04-2009 (ANNEXURE-A7) issued by the Respondent 

No. 4 without taking any further policy decision. 

For that once the Respondents have agreed and recommended 

the sponsorship of the applicant as per terms and conditions 

laid down by the policy decision contained in the Memo Dated 

20-02-2009 (ANNEXURE-A2) to arrange payment towards the 

dOmestic component/ course fee for admission to PGP-PMP, at 

IIMA bytheCadre Controlling Authority i.e. Respondents No 1 

to 4 back tracking at the final stage without any exigency of 

the situation and circumstances is out and out incompatible 
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Guwahati Bench  

fair play. 

5.5 	For that the stand taken by the Cadre Controlling Authority of 

the applicant, i.e. the Respondent No. 1. to 4 is not at all part of 

the financial austerity measure. Nor such stand is taken in the 

interest of any public service. 

5.6. 	F or that, the action on the part of Respondent No. 1 to 4 

smacks foul play at some quarter which is harinful to the 

interest of the applicant in particular and public in general. 

5.7. For that the Respondents are not entitled to construe letter of 

the policy decision contained in Memo No. Dated 20-02-2009 

(ANNEXURE-A2) biasedly and narrowly in the sweet will of any 

Respondent authority either to favor or disfavor anyone. Such 

construction, must conform the spirit Of the policy. In the 

instant case  the construction has been done. by the 

Respondnt No.1 to 4 out right inconformity to the spirit of the 

said policy and purportedly object of the scheme is going to be 

defeated without cogent justification. 

6. 	DETAIIS OF REMEDIES EXHAUSTED 

There is no remedy under any rule and this Hon'bleTribunalis 

the only form for redressal of the grievances of the applicant. 

Moreover although exigency of the situation and circumtañces 

warrants immediate disposal of the applicants representation 

dated 01.04.2009, but administrative recitapism has been the 

great hurdle now, and by the time applicant's rights and 
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interests in respect of admission to the a oresal 	- 

IIM,. Ahmedabad will certainly be shattered. In such 

compulsion he is compelled to approach this Hon'ble Tribunal 

at this, stage or else he will suffer loss and damage - . 

MATI'ERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT:. . 	... 	. 

The applicant declares that he has not filed any other., case by 

his name in any Tribunai/ Court or any other forum against the 

action and inaction of the Respondents as impugned herein.' 

. RELIEFS SOUGHT FOR: 

In the facts and circumstances of the case the applicant most 

respectfully prays the Hon'ble Tribunal for the following reliefs: 

8.1. That the Respondents may be directed to act according to the 

letter and spirit of their policy decision contained in Memo No. 

L-1 1012/02,/2009-LTI' Dated 20-02-2009 (ANNEXtJRE-A2 ) 

and to take similar decision like that contained In 'Memo 

No.20-1/2007-IR Dated 24-04-2008 (ANN'EXURE-A8) 

rendering identical and same benefit to the applicant in respect 

of, sponsoring him for 3rd  Post Graduate progamme in Public 

Management and Policy. 2 009- 10 at Indian Institute of 

Management. Ahmedagad. . . 

8.2. 	That the Hon'ble Tribunal may be pleased to declare the Memo 

No.20-712007-IR (Pt) dated 01-04-2009 (Annexure-A7)' as non 

est vis--vis the Govt. of India Policy decision circulated  vide 

Memo no. L-1 1012/02/2009-LTP dated 20-02-2009 
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• (Annexute-A2) and Memo No20 1/2007-IR:dated 24-042008 

(Annexure-A8) 

That the Respondents may be directed to apply same yard stick 

in the case of applicant and accordingly to render same benefit 

to the applicant like that of the similarly situated persons 

named in the Memo No.20-7/2007/JR dated 30131-03-2009 

(Annexure.-A6) as well as Memo No.20-1/2007-JR dated 24- 04- 

2008 (Annexure-A8) 

iv. 	That the Hon'ble Tribunal may graciously be pleased to grant 

any other appropriate relief or relief's as deem fit and prOper in 

the interest of.justice, equity and fair play. 

1 

1 INTERIM RELIEF: 

In the interim pending disposal of this Original Application the 

Hon'ble Tribunal may be pleased to direct the Respondent 

-No.1, 2,3, 4, 6 and 7 to give provisional - -c1earance- to the 
Jeivt1 -/R 	 / 

applicant for sponsonng him,(facilltating him to join the third 

post graduate programme in Public Management and Policy, 

2009- 10 a -IIM, -Ahmedabad on or before 12th April, 20O, 

however, final clearance subject to outcome of the instant O.A. 

taking into account- of exigency - of e situation and 

irdumstances. 

This application .  has been filed through advócaté. 

4 
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11. 	PARTICULARS OF POSTAL ORDER: 

IPO NO.: 	O5 

DATE 

PAYMENT AT GUWAHATI . 

	

12. 	LIST OF ENCLOSURES: 

As stated in the "INDEX" 
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VERIFICATION  

I. Shri Neeraj Naruka, S/o Late M.S. Naruka, presently 

Working as Deputy General Manager, N.E. Task Force, BSNL, 

Panbazar, Guwahati, at the disposal of C.M.D. BSNL Bharat Sanchar 

Bhawa. Janapath, New Delhi-i 10001 and Resident of V/202 BSNL 

Quarters, Opp. Don Bosco School, Panbazar, Guwahati, Dist 

Kamrup, Assam; do hereby solemnly verily the contents of 

paragraph ....... ..... ................................. are true to the best of my 

knowledge and belief and paragraphs ...................are true to 

my belief made on legal advice and that I have not suppressed any 

material facts. 

And I set my hand in this verification this the... iday of April,.. 

2009 at Guwahatj. 

NJM) 

DECLARANT 	- 

A 
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Dated: July Th. 2007 

Sut)I16t 	PromOt on to tt-ie JtInior diriIr1itrflt're GdC of tTS Group 

- 	The PresidOflt ss pIeased to prontotO the fotown otfioers of Senlor Time oae of ITS Group 
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promotLon are posted as under :- 
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eSNL • -- 	. 

B,StL - - 
FVtmL - - -- 	- 

ESNL - 	SNL - - 	-• - 	-- 
L3Z'1L 

-_ 
 

EISNL - -_ 
- 

E3SNt. ___-- 
SNL 

SNL • - BSNL --- 
V, 	Stiri 

VTMUp) 

- 
*49 

1 '1 
t 

I 

L I 

-- 

24 20769 PO-A'YA"K KUMAM 
25 20770 

9St-LL 
___ 	BStit_ 26 20771 'fVE-ç kHA 

PRACH ISL

7PTA 27 2077:3 ANSHUMAt'4 G BSNL 
28 20777 A'SHA SIDDIQUI 

ESNL 
29 2077 VIP IN Ct-ANL) F - 30 20779 VIVk DUA 

BSNL 
31 20782 

_-_- 	- 
PAI\4Q0 KU r.t

-
A.rt 	 MTNL 

32 20783 _-_- 
RAJE'V' KUMAR BSNL 

33 20784 Upi<s KUMAR KEDIA 	VTM .JH 
34 2O7a NELL 	KUMA 5H 

BSNL - 
35 20787 RAJESi-i KUMAR VERtvIA 
36 20788 

BSNL .--. 	.. --- 	-- 	-- 
HARATRATAN - • BSNL 37 2078 SAHQc • 	--- 

38 20790 
BSNL 

ANIL KUMfi 	GEJ-ILOT 
3 20792 

as_ 
VIVE}< JAISWAL 

BSNL 40 20793 R PAVANA MUFThY 
t3SNL 

41 20794 ArvIr'1 AI-4ME[) TAZR 
42 20795 

BSNL 
S1ti- 

KACHVVAHA 	 BSNL 
43 20796 DHARMENDF 	VAOAV 
4 20800 

BSNL 
PAWAN KU MAR KHATpJ 9SNL -45 20801 

..- 	-.- 
-SURy)\ PRAKASH 

TJPAL. SU'l(1-I 	
- 

4-6 20802 
IBSNL 

SNL 
FIRASHANSH ±±  48 20804 MANCJ KUMArt ~SONI BSNL 49 20806 VIJAY KUfvtAR ROY 

50 20307 
BSNL .. 

SUN1L GAUT~ rvt 1 
St 20808 

SNL 
V SRJOHAR 

 -- 	-- 
52 

- 
20809 0 SRII\IIVASA RAO -• 20 __- - sINGH 	 B-SNL S4 • 2061 1 - 
208i 

MUKSH 4_AL 
-- _-- ------ 	-- MTNL 5 AJJAY PAOMAN 

q6 MTt4L 
M ABt-ISHEK - 7 2081 SSNL 

NOD KUMAR - 
-- 	 g2of6 

/ 

Ca% 
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U 	 - 

VTM. Mumboi  

SNL 

tSN L 

13SF-iL 

SN L 

13SF-iL 

VThl.WB -  

tVIT'iL 

BSNL 

I3SNL - - 
NL 

S SN-I L 

BSN-3L 

B SN-IL 

BSNIL 

13SN L 

BSNL 

SSNL 

8SF-IL 

BSNL 

BSN L 

BSNL 

BSNL 

- BSNL 
DI recti-
Sfl, DoT. 
\rrVA HR 

E3SNL 

BSNL 

13SNL 

BSN-iL. 

BSt'-IL 

BSNL 

MThL 

BSNL 

LISNL 

BSML 

6ZNL 

BSNL 

VTM W5 

MTNL 

SSN L 

- BSNL 

BSN L 

- 6SNL 

BSt'-I L 

6 SNL 

BSNL 

BSNL 

BSNL. 

8SNL 

6SML 

VTM RAJ 

BSNIL 
BSNL.  

SSNL 

BSNL - 
oor H C 

VTM HR 

BSNL 

BSN L Vr 
L 
__ BSNL  

BSNL 

8SNt 

BSI4L. 

NITNL under transfer to VTM, 

Shri -Jayant Kmar 
transferrd. 

Shri M.R.Sukjmar 

\ 

__________ tA(S$hrLI) 

58 20815 SAN DEEP BHAVSAAR 

59 20816 VOESH KUMA 

- 60 20817 SHIV Iri' 	 - 
61 20818 RAJA RArA MOHAN3 
62J 20819 NI 	BHATT 

63 20820 UMESM <UMAR I<-UCEU 
— 	 64 20821 AIJP OAS 	 - 

6 5 2082 2 SAN DEEP kUK4/\F 

66 20523_-  HARi PFA8.AO MEN1A 
67 20824 NA}TA 	tv1 
68 20626 JAV.ANT RAJ DENJ - 
139 20827 GYN CHANO X1EEr' 

70 - 20828 OMEGA R. MAAK 
71 20830 BHARAT LLMEENA 
72 20831 VIJAY P RAKASH 
73 20832 -SUMIT MSHRA 

• 	 74  JITI=-NO Rddk   

75 20837 NHPQ1ATHtR 

• 	 76 208.38 VSI-1AL V1kFPF%4 
77 2Q840 NEEFAJ WARUKA 
76 20841 YSREEF4IVASARAO 
79 20842 SANJAY C3HOSI-1 
80 03 FtAKESH SHFVASTA'vA 
81 - j20~8,44  RAVI N-I DRA S NGH 

0848 SUE3C)Di-4 5A3'OEN10, 

20847 RAJVkUMAR 

VT 	84 20848 SUSI-11L-(ABRA. 
 

ham 85 20849 EV KUSHW.Aj1 

i - 20850 ANIL KUAF— I 
67 \ 20851 TRILOK CHANID GUPTA 

ç20852 ASHUT©&I-I 
I $i L S-fARATC H.Ar'4 OFA 

• _ri.wt  _.. 20854 SIJRESH KU MAR 

91 855 -  DEEtc.A PQKHARNA 
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Femnrk 	 - 

BSNL 

I3SNL 

BSNIL 

BSNL 	- 

BSNL 

B5r-IL 

851-IL 

BSNL 

BSNL - 

I3SNL 

8.SV-IL 

MTNL 

BSNL 

6514L 

• BSNJ 

- E3&NL 

BSNL 

ESNL 

- - 8SF-iL 

BSNL 

BSNL 

BSNL 

BSNL 

BSNL 

BSNL 

I3SNL 

£3SNL 

ISSNL 

BSNL 

BSNL___ 

SNL 

BSNL 

E 8SN 

4 02 

BSNL 

8SNL 

BSNL 

BSP-IL 

BSN L 

SNL 

BSL 

BSNL 

BSN L 

BSNL 

BSF'L 

MTNL 

BSNL 

I3SNL 

6$. 

8SNL 

BSNL 

VT M ASSAM 

651-it- 

652-iL 

6SF-iL 

'BSNL - 

BSNL 

B..SNIL 

SSNL 

E2SNJL 

BSNL 

6SNL 

8SF-i L 

BSNL 

BSNL 

6SF-IL 

8SN L 

6SNL 

- 	\fice Shil N.gu 

L2/0712013 ).U:2i 	DIR STAFF 

92 20857 PFEM 	-IANID SHAR.rvA 

• 93 20858 AJA1 CHANDRA 
• 	 - 20850 PJTES- V<AVOIA  

95 20860 4JA4T r.rHW 

96 20861 MEHUL St JSHI 

97 20862 KAUSHA.L. t<UNAI 

98 	- 20863 RJTU PAND 

20864 A1VIND }ZUMAF 
TRIPATI-il 

100 20866 BHAVANL SIN GP-i YADAV 

-- 101 20867 VLIAY AGAWAL  

102 20868 SANJA 	L)TA 

103 20889 SUN IL P.ATHI 

104 20870 FNJr KUMokl-4 SAM 00 

105 20871 YPSt-IVYANT KUN1A 

• 106 20872 MASHAR1B G1.JL 

107 20874- JAI PI.AI<ASH <3AR(3 

108 20875 MAHSH I<UMAR 

109 20878 Ma. SUOIPT.A ACHAR.JE 

110  20877 SHUCHISFIVPSTAVA 

111 20878 AMT KUMAR. 
SFIVASTAVA ______ 

112 0079 M Tt-4I.JL..A.SI 

113  208.80 SANTOStI KLiIIIAR. 
SINGH 

114 20881 RAH Lit- KUMAR SACHAN 

20883 MAMA N C) ER Sf N-OH 

---: 20885 I ASH ISH VAIS1-WA 
• 20886 5 RA,JASkHAR 

118' 20887 r 

20888 ASH OK KU MAR 

. 
120 20890 

6 
S AIAD KU1AR -. 

121 20891 -. 	C St PAv1 
22 t20892 RAJ E4QPAij}AR 

- 

1 V 'JENKIETASHVVAFL;J 
-4 	 ,rol R BAU 51tNIfA5A 

_______ I KUMPSF 
125 20895 
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V 	T 	 - 	ss- -, 	 F fESENT POST1N t2P4 I 	 Rernark5 
t4o - _PLo 	 ( 	n 	 c'OSTING P1OMOTlON  
126 20096 RPJ'dt SJ\JLWAM SINGH 	 BSNL 	 SNL 

127., 20897 P LOGANATHAN 	 BSNL 	 E3SNL 

128 20098 MOHAN LALI-IIRWAL. 	 BSt'1L 	- BSNL 

M33

20899 K 'I SUP ESH BABU 	 SSNL

20900 AMfENDRA KUMAF 

20902 

	

	 KUM 

20903 YASRENDPAKur4AF 	 BSNL. 	 BSNL 

20904 ROORAN CHAND 	. 	 BSNL 	 SSNL 
SURESH 134 j 20903 	 CHANRA 	 YrrNL 	 MThL 	 -RAj 

135J_20907 ANITRAMDPSS 	 BSNL 	 BSt1[. 
13f0908 PRABI4U iRAOUTT 	 BSNL 	 BSNL 

7 	91 1 AFt\/IN&D KUMAFt 	 B&NL 	 BSNL -i 

138 20912 SAN 0EP AR'YA 	 BSNL 	 BSNL  

139 20913 RAJ KUMAF., 	 BSNL 	 BSNJL 	 - 

140 20914 	 KUMAFt 	 - asm- 

141 

	 SSNL MEENA
20915 RAV1NDRA PRASAD 	 SNL 	 BSNL  

142 20916 LAKf-IAN SINGL-1 fvNA - 	SNL 	 BSNL 

143 20918 MUKESH MENA 	 - BSNL 	 BSNL 

-4 20919 RAMESI-! CHANt) 	 BSNL 	 BSNL 

prornction wifl be effective from the date of assumption of the charge of the higher post. 

27 	 The above promotion orders- are issued after obtaining the vigilance clearance from the 
_-4ilance Branch. ID(DT Ha.. HOwever, in case it come-s to the notice of the controlling authority that 

iplinzkry case is pending ar any purishment of stoppage of increment. etc. Is in operation against any criflthe officer mentioned above or the officer(s) is/are on deputation, the officer(s) should not be 
pronioted without 8btainirg the specific approval of U'lis Departrrulnt. Infor-mation in this regard may be 

I 	 . 	 bç9ight to the notice of the Department forthwith. 

3 - 	The above prornot;ori if purely on temporary and ad-hoc basis and the officer would have no - - - 	 W 	clalq-i for his seniority in JAG of ITS Group-A based on tlus promotion and will not confer any right for 
regular pcmotion. 

4. 	 The officers promoted above are directed to join their new assignment within forty days from the ate of issue of the orders fatl*ng which the 10m0:0n orders are liable to be cancelled 

âtufiedtob ° 
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topy to:- 

1. PS to MOS(C&IT)/Secretary(T). 
2.. Meniber(S)((T), DoT. 

 Sr.000(Vigilance) / TC ' 
 CMQ, 1VITNLJ BSNL.. 
 Directors of the Berd of GSNL 
 All heads of Telecom Circles. 

-. 7.. ODG(stt)J(5ècrjty)/(pG)/(sR)(DS) DoT / DOG(F'ers), BSNL(C.O.) 
S. DOG (VTM) concerned. 
9' Director(Stz*f-f)/(Estt.)/LJS(SGT) DoT. 

\ 10.. 
11. .S 

Admn.i-nJ/PBfca'sh 	ei-ision/Lib./c3_1/lJ/PFpjpI-ip_I/I Section's,, DoT 
CS to Adviser 

\\i 2. 
(HRD). DoT.., 

C)fflcer Goncemed/CAOJDDQ Concerned . 
I3. Order Bundle/Spare c'opy 

N 

Page 6 of 6 

DO 
t 

(Ramji Pandey) 
SClOr Offlcer(STG-21l).. 

! 

- 	 '___- - .-----• 
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S. 	 The leave, If any requested by the officers, who are under transfer, should not be aUowed. If 
any officer desires leave, he can apply for Leave to the Head of Circle under whom he has been posted 
on p -omotion only after joining the new posting and, the new CGtA Will 'sanction leave if it is Considered 
justified in the normal course. 

5.. 	 In addition to the above, the transfer & posting <r'ders in respect of foflowing officers of 
JA( of ITS Group 'A' are hereby issued with 'immediate effect and until further orders:- 

SL 
 

T~z 

me Staff 	Present 	 Posting 	 Remnadcs 
No ShrilMs) 	 No. 	place of 	 proposed 	1 

t .  

R.S.Bhattacharjee 	 LT'VTM, WB 	BSNL 	 L ____ . _.-' 
2.. j NtR.Sukurnar 	 20286 VTM, HR 	VT?.1, BG 	'Vice Shn Kaushik Tvlukherjee 	 - 

1. . • ____ _
t 

3. 	Jayant Kurnor 	 20110 	Dir(IDS-l;), 	TIC 	 ' 

Charge reports may be furnished to all concerned. 

Hincii version will iQilow. 

Under Secretary to the (o -vt. of irLdia, 

- 	' 	 Tel.Ng3226. 



/ 
MOST IMMEDIATE 

No. L-11012102/2009-L1T 
Ministry of Personnel, Public Grievances and Pensions 

Department of Personnel and Training 
(Training Division) 

Block-4, 3 rd Floor, Old JNU Campus, 
New Delhi-110067 

Dated 20th  February, 2009 

- 	Chief Secretaries to all State Governments and UTs 

- 	Secretaries (All Ministries / Departments-Government of India) 

- 	DG/Directors of State Ails 

Subject: Third Post Graduate Programme in Public Management and Policy during 
Indian Institute of Management, Ahmedabad. 

I 	O:A 
09-10 at 

Madam/Sir, 

The Department of Personnel and Training is sponsoring a One Year Post Graduate 
Programme in Public Management and Policy at Indian Institute of Management, Ahmedabad. Two 
programmes in the series have already been completed. The third programme is scheduled to 
commence from 1 st April,2009. 

This has been designed as a high quality programme with a set of core courses as well as a 
range of electives. It includes an international module of about six weeks' duration at a University of 
international repute. The institution will be jointly decided by DoPT and IIMA. 

This is a compulsory residential programme and IIMA will provide suitable accommodation. 
The cost of accommodation would be Rs. 6000/- per month and the accommodation would be 
suitable for married students (Studio apartment) consisting of a bathroom, living room and kitchen. 
It would be partially furnished to include an air conditioner, a refrigerator, essential furniture etc. 
Electricity charges would be extra. 

The boarding services of the International Management Development Centre and 
Management Development Centre would be available to the participants on additional payment at 
rates applicable for these services, if they desire to avail of the same, during their stay at IIMA.. 

I enclose herewith particulars of the programme along with terms and conditions for officers 
admitted to the programme. I would request you to circulate the programme amongst your officers 
and encourage as many as possible to apply. The details of the programme are available on the 
website of the Ministry of Personnel, Public Grievances and. Pensions (www.permis.nic.in ) and Prof. 

Sebastian Morris, Chairperson, PGP-PMP, may be contacted for any clarification at 

(pgppmp@iimahd.ernet.in ). 

Course fees: The course fees will be paid as under: 

(a) DoPT will meet the entire cost of international component for all participants. They 
would be entitled for allowances for boarding and lodging as applicable for short 
duration foreign training programmes under the scheme of Domstic Funding of 

Foreign Training. 

\LJ 
CeXtttet° be tXU$  
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The cost of domestic component of the orogramme @ Rs. 2,50,000 er partic1IcaRt  will 
be met by the respective cadre controlling/sponsoring authority o the partitp,7ti?R 2009 
case of lAS officers, the DoPT being the Cadre authority of lAS wi I meet the 'cst of 
domestic component of the programme. 	 J 

For theinternational component, DoPT would pay an agreed amount to 
the fees payable  to the collaborating institute and also meet expenditure on travel, per 
diem and boarding and lodging in respect of the candidates sponsored by DoPT. Details 
regarding the rates of per-diem allowances etc are given in the terms and conditions 
annexed. 

7. 	The sponsoring organization, namely the organization where the officer is currently posted 
will have to meet the cost of (a) pay and allowances during the training period, (b) travel from place 
of posting to Ahmedabad and back, (c) a one time ad-hoc allowance of Rs.1500/- for statIonery, and 
(d) cost of residential accommodation to be provided by IIMA during the training period. 

U. 	Nøtihintions of uitiblc offIcers, in tho 12ra serlbed proforrmn downlondnblc from thc 
websiteofliM, Ahmedabad(www.iimahd.ernetin )can be sent'to this Department through the 
appropriate cadre controlling authority of Government of India along with'ádditional information in 
Proforma-A (enclosed with this circular), so as to reach us on or before 10th  March, 2009: 
Nominations received after this date will not be considered. A copy of the application may also be 
sent to Prof. Sebastian Morris, 'Chairperson, PGP-PMP, lIM, Ahmedabad. In order to save time, 
officers may send anadvance copy of the application directly to this Department. However, their 
selection wili,not be corIfirmed without their formal applications being duly recommended by their 
cadre controlling authorities. 

9. 	It may please be brought to ihe notice of those officers who had earlier applied as per the 
advertisement of IIMA and were selected in the interview, to route their applications to DoP&T 
through their cadre controlling authorities for scrutiny. However, the applicants who were not 
selected in the interview of IiMA need not apply again. 

Yours faithfully, 

(Ajay Sawhney) 
Joint Secretary (Trg) 

Tel: 26106314/Fax: 26107962 
Copy to: 

Comptroller & Auditor General of India, New Delhi 	 / 

Secretary, Union Public Service Commission, New Delhi 
Election Commission of India, New Delhi 
All Cadre Controlling Authorities! All State Training Institutes 
Controller General of Accounts, New Delhi 
Deputy Director General (Training), Department of Post, Dak Bhavan, New Delhi 

Executive Director (Training), Railway Board, Rail Bhavan, New Delhi 
Director (Police), Ministry of Home Affairs for nomination of IPS Officers. 

Director General, CPWD Training Institute, Nirman Bhavan, New Delhi 
Director, Bureau of Police Research and Development, CGO Complex, New Qeihi 
Establishment Officer, Department of Personnel & Training, New Delhi 

Director (HRD) Ordnance Factory Board, 10-A Auckland Road, Calcutta. 
Director, Indian Institute of Management, Ahmedabad 380 015. 
Prof. Sebastian 	Morris, 	Chairperson, PGP-PMP, 	IlM, Ahmedabad 380 015. 

2 
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Third Post Graduate Programme in Public Management and Policy 2009-10 
at Indian Institute of Management, Ahmedabad 

The Training Division of Department of Personnel and Training is sponsoring a Post Graduate 
Programme in Public Management and Policy (PGP-PMP) at Indian Institute of Management, 
Ahmedabad. The third programme will commence from 1St  April, 2009. 

Eligibility Conditions 
1 

The programme is open to officers of All India Services, Central services (organized and non-
organized, technical and non-technical), faculty members of the State Administrative Training 
Institutes and also Officers of the State Civil Services subject to the following eligibility conditions: 

 'Length of Service The officer should have put in at least 7 ye,ars of Group 'A' service.. 

 Age The officers should not be more than 50 years of age on 01.04.2009 
(53 years in case of officers belonging to Scheduled Caste and 
Scheduled Tribe) 

 Earlier Training... The officers should not have undergone a training programme of 12- / weeks or more duration in India during a period of 5 years preceding 
the date of commencement of this programme. Further the officer 
should not have undergone a programme of training abroad of more 
than '2-weeks 	in 	preceding 2 years, 	more than 	one 	month 	in 
preceding 3 years or more than six months in the precedihg 5 years. 

Course Fees 

DoPT will meet the cost of the international component of the programme (including travel) 
for all the participants. The cost would be met out of the Scheme of Domestic Funding of Foreign 
Training. 

The cost of the domestic component of the programme (Rs. 2.50 lakh) will be met by the 
respective cadre controlling authority in the Government of India (for example, D0PT for LAS officers, 
MHA for IPS officers etc.). 

The sponsoring organizations, namely the organization where the officer is currently posted, 
will meet the cost of [a] pay and allowances during the training period [b] travel from place of 
posting to Ahmedabad and back, [c] a one-time allowance of Rs.1500/- for stationery etc. and [d] 
cost of lodging facilities to the participants at the rate of Rs.6000/- per month per participant to be 
provided by LIM Ahmedabad during the programme. 

During international training, the daily allowance will be paid to the participants on the basis 
of extant approved rates for short-term training programmes under the Sheme of 'Domestic 
Funding of Foreign Training ' of DoPT. No representation will be entertained'in this regard. The 
approved rates are as under: 

Certitiect to be true UOp 	 3 
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Duration/Period Approved rate per diem 
0-14 days US$ 56.25 
15-28 days US$ 42.00 

More than 28 days US$ 900 per month 

Cecdø1 	nbtiu* 

maaoD9' I 

Where the course fee includes boarding and lodging charges, the rate of per diem shaU be as under: 

Duration/Period Approved rate per diem 

0-14 days US$ 21.00 

15-28 days US$ 15.00 
More than 28 days US$ 12.00 

If the course fee does not include the boarding and lodging charges, the lodging charges may be 
given at the rate of 150% (upper limit) of pre-revised rates of per diem. 

The cost of Visa fees (if any), medical insurance etc will be met by the sponsoring authority on actual 

Conditions for officers admitted to the program 

In case of officers, sponsored by the Government of India for this programme, the following 
conditions will apply: 

(I) 	The entire period of training (institutional training of 12 months) will be treated as on duty 
under FR 9(6)(b)(i); 

The Ministries! Departments/ State Governments may fill up the vacancy caused by the 
deputation of the officers; 

For the grant of special pay! Central deputation (Tenure allowance) (CDTA), the participants 
will be regulated as under:- 

The officers who proceed for training during their tenure of central deputation will continue 
to receive CDTA for the period of their entitlement against Central deputation tenure. If any 
period of training falls beyond the tenure of Central deputation or the officers proceed for 
training at the end of their tenure at the Centre, CDTA will not be admissible. 

{Noté-The tenure of central deputation in so far as it relates to this program, would also 
include the period of leave upto 2 months that may be granted by the central Ministry! 
Department to the officers before their repatriation to the parent cadre} 

The officers not on central deputation and also not in receipt of COlA, whether they 
proceed on training from Delhi, or outside Delhi will not be entitled to any Special pay drawn 
before proceeding for the training. 

in 
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Officers of the Central Government, State Government and Union Te 
;ide Ahmedabad to participte in the program will be allowed one of the 
he sponsoring authorities:- 

(a) The officers will be treated as on duty on tour. They will draw travelling allowance as on 
tour and allowances as per para 11(a) of the Ministry of Finance, DePa(tment of Expenditure 
O.M. 19030/2/86-E-IV dated 24.3.86 amended from time to time. 

OR 

(b) The officers will be treated as on transfer. They will not be entitled to the Government 
accommodation at the original place of posting. 

In case an officer proceeding on training is a bonafide occupant of Government accommodation 
in the general pool controlled by the Directorate of Estates, he could retain the residential 
accommodation for the full period of training at his place of posting provided the residence is 
required for bonafide use of rnembersof his family. 

Officers of the Central Government entitled to facility of residential telephone at the time of 
joining this programme will be allowed to retain the residential telephon.e sanctioned to them on 
usual terms for six months and thereafter on the condition that the officers will pay all calls in excess 
of the free calls allowed by the Telecommunication Department as stipulated in Ministry of Finance 
(Department of Expenditure) O.M.No. 7(10)E(Coord)/79 dated V t  August, 1979 as amended from 
time to time. 

N 

(vii)The saiay and other claims of the officers be paid by the Ministry/Department/Office where 
they were last working before joining this programme. 

Bond to be executed by the officer: 

Before joining the programme, the officer is required to execute a Bond to the extent that 
"in the event of his/her failing to resume duty or resigning or retiring from service or otherwise 

.quitting service,, without returning to duty after expire or termination of the period of the long term 
training programme or failing to complete th training programme, or quitting the service at any time 
withifl a period of FIVE (5) years after his/her return to duty y, the officer shall forthwith pay o the 
Government or as may be directed by the Government, on demand all charges and expenses that 
shall or may have been incurred by the Government for the training i.e. all monies paid to him/her 
or expended on his/her account during training such as pay and allowances, leave salary, cost of fee, 
travelling and other expenses, cost of international travel and cost of training abroad met by the 
Government/agency concerned together with interest thereon from the date of demand at 
Government rates for the time being in force on Government loans of if payment is made in a 
ëountry other than India, the equivalent of the said amount in currency of that country converted at 
the official rate of exchange between that country and India and together with all costs between the 
attorney and the client. 

Hostel Facilities 

This is a fully residential programme. lIM, Ahmedabad will provide suitable accommodation (partially 
furnished studio apartment) to the participants of the programme at the rate of Rs.6000/- per 
month per participant. Electricity charges will be extra. The expenditure will be met by the 
sponsoring authorities of the participants. 

5 
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Guwahati Bench 

The Cadre Controlling Authority (CCA) should recommend names of only those Group 'A' 
officers who are likely to stay with the CCA for some more time. Officers whose names have been 
recommended for central deputation should not be nominated for the PGP-PMP. Failure to 
withdraw the names of officers on offer who are nominated for programme, may result in 
debarment of officers for central deputation for five yers. 

Officers on deputation to Government of India under the Central Staffing Scheme must 
complete at least twoyears of their tenure on deputation on the date of this notification to become 
eligible to apply for this programme. 

The faculty members of the State ATIs who have completed at least three years on the date 
of starting of the program are also eligible to apply for the programme. However, those faculty 
members who belong to state civil services need not necessarily fulfil this condition. The selected 
faculty members, however, would be required to stay in the ATI for next three years after 
completion of the programme. 

ding of nomInatlon 

NOrniiiatlon of suitable officer5, in the oriGlood proforma, may please be sent to ,this 
Department through the appropriate cadre controlling authority of the Government of Indla, so as 
to reach us on or before 10th March, 2009. Nominations received after this date will not be 
considered. A copy of the application may also be sent to Prof. Sebastian Morris, Chairperson, PGP-
PMP, IIM, Ahmedabad 380 015. E mail: pgppmp@iimahdernet.in .  In order to save time, officers 
may send an advance copy of the application drectIy to this Department. Howev' ,their selection 
will not be confirmed without their formal applications being duly recommended by their cadre 

controlling authorities. The nominations would be screened/scrutinized and suitable officers will be 
called for an interview. 

It may please be brought to the notice of those officers who had earlier applied as per the 
advertisement of IIMA for PGP-PMP of 2009-10 and were selected In the interview, to route their 
applications to D0P&T through their cadre controlling authorities for scrutiny. However, the 
applicants who were not selected in the interview of IIMA need not apply again. 

DC 	
,k9J 
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PROFORMA-A 	 N 

• 	(Additional information to be sent to DoPT only) 

POSTGRADUATE PROGRAMME IN PUBLIC MANAGEMENTAND POLICY 20i 9-10 TL7rWt ~F ,  ~,,,  i  v  n; 
CONDUCTED BY INDIAN INSTITUTE OF MANAGEMENT, AHMEDABAD '  

(To be filled by the officer) 

1 Name of the officer (in capital): 

2 Present designation: 

3 rffiial Address: 

Residential address: 

Telephone No: 
FaxNo: 
Mobile No: 
e-mail : 

4 Service/ cadre to which the officer 
belongs (with year of allotment): 

5 Length of Service in Group 'A' 

6 	• Do you belong t6 a Scheduled SC 	 ST 
Caste/Scheduled Tribe'. 

7 Are you presently on deputation to the Yes/No 
Government of India under Central 
Staffing Scheme 

8 If yes, from what date 

9 What is thedate of completion of 
tenure? 

10.Details of in-service training programs/ courses attended (in India and abroad) {duration should 
be at least two weeks or more} 4. 

S.No. Name of the course! 
training program 

Year Name of the place/Institution Duration 
 (in Weeks) 

In lndia - 

Abroad 

1' 
• 	

- 

Ij 
- • • 

- 

!' 

I'  

7 
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• 	 F 	 I 

SI 
• 	 -- - 

'•S/ 

11. DECLARATION 	 Q iRR 

deco 	authorfti ngmye 
program me... 	 . 

Place................................................................................. 

Date................................................................................. 
Signature of the candidate 

PA1T-B 

/ 	 To be filled in by the Sponsoring Authority 

Is there any vigilance case pending or contemplated against the officer? 	Yes 0 	NoD 

If yes, please give details 

Is there any standing adverse entry against the officer? 	 Yes 0 	No 0 

If yes, please give details 

Is the applicant's'bverall ACR gradings "Very Good"? 	 Yes LI 	No.0 

If no, please give details 	- 

Whether cadre clearance has been obtained? 	 Yes 0 	No LI 

(For officers, who would be completing their del 	tenures prior to joining the PGDPPM? In 
such' cases, clearance of the State Government/Parent department has to be obtained) 

Has the candidate been offered a central deputation also? 	 Yes 0 	No 0 

If selected, will the candidate be released for the programme? 	 Yes 0 	No 0 

Name of the sponsoring authority: ..........................................................................................................•, 

Designation .  ....................................... . .......................................................... .............................................. .... 
/ 

Office: ...................................................................................................................... ............... ..................... 

Date1 	
I' 

Place 

Signaureofthe.Sponsorihg Authority 	. 

S 	 • 	 • 

5 :. 	.. .b. 

8 	 5 
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FORMAT OFBOND TO BE EXECUTED BY A GOVERNMENT SERV 
1 	PROCEEDING ABROAD FOR LONG TERM FOREIGN TRAINING 
/ 	 SCHEME OF DOMESTIC FUNDING OF FOREIGN TRAINING 

T; Tf;Vi 
Gpqt!;d 

BEFOR1! 
ER L 

KNOW ALL MEN BY THESE PRESENTS THAT I, -------, resident of --------, at present 
employed as --- in the Ministry/Department ------------------ , do hereby bind myself and my heirs, 
executors and administrators to pay to the President of India (hereinafter called the 'Government') on 
demand, 'all charged and expenses' that shall or may have been incurred by the Government for my 
foreign training i.e. all monies paid to me or expended on my account during training such as pay and 
allowances, leave salary, cost of fee, travelling and other expenses, cost of international travel and 
cost of training abroad met by the govt./agency concerned, etc. at ---- (Name of the 
university/institution) in ------(Name of the Country), together with interest thereon from the date of 
demand at Government rates, for the time being in force, on Government loans or, if payment is made 
in a country other than India, the equivalent of the said amount in currency of that country converted 
at the official iate of exchange between that country and India AND TOGETHER with all costs 
between the attorndy and the clicnt. 

WHEREAS 1, --------, am being deputed for training abroad to attend Long Term Foreign 
Training programme under the Scheme of DFFT, by the Department of Personnel and Training 
(D0P&T), Govcrnmcnt of India, 

AND WHEREAS for the better protection of the Government 1 have agreed to execute this 
bond with such conditionsas written hereunder: 

NOW THE CONDITION OF THE ABOVE WRITTEN OBLIGATION IS THAT, in the event of my 
failing to resume duty, or resigning or retiring from service or otherwise quitting service, without 
returning'to duty after expiry or termination of the period of foreign training, OR failing to complete 
the training programme, OR quitting the service at any time within a period of FIVE (5) years after 
my return to duty, I shall forthwith pay to the Government or as may be directed by the Government, 
on demand the said sum together with interest thereon from the date of demand at Government rates 
for the time being in force on Government loan. / 

AND upon my making such payment the above written obligations shall be void and of no 
effect, otherwise it shall be and remain in full force and virtue. 

The Bond shall in all respects be governed by the laws of India for the time being in force and 
the rights and liabilities hereunder shall, where necessary, be accordingly determined by the 
appropriate Courts of India  

The Government of India has.agreed to bear the stamp duty payable on this bond. 

Signed and delivered this the --------day of------month of the year Two Thousand and Eight. 

Signed and delivered by -- 	 (Name and designation 

In the presence of----------and 

Witnessess: 1.  
2. 

ACCEPTED 
on behalf of the President of India by the Cadre Controlling Authority 

(Authorised Signatory) 

cop, 

LI 



AHMEDA3AD 

Ref: PGP-PMP/PL: 09-101SP/8285 

PGP PMP 
One-Year Post Graduate 

Programme in 
Public Management and Policy 

1 	
February 04, 2009 

To 
Mr. Neeraj Naruka 
A-35 Vishnu Vihar 
Jag atpu ra 
Jaipur 	

. N 

Rajasthan 302 025 

AdmLssion Offer to. PGP -PMP 2OO9 - t 0'i.: 

Dear Mr. Naruka, 
	 JIWjJ: 

Corigratifiations! 

We are happy to offer you admission to the One-Year Post-Gradua.. 1j' 
Management and Policy (PGP-PMP) for the batch 2009-10 commencing from April 05, 2009. 

Please acknowledge, receipt of this letter immediately by email (pgppmpiimahd.ernet.in ) 
with the subject line: AcknowIedgementofRecejpt of Admission Offer. Please send us 

Letter of Acceptance (}ef: Annexure -3: Letter of Acceptance latest by 5:00 p.m. on 
Monday, February 23, 2009. 	 S  

in case we do not receive your acceptance by the above deadline, this admissio'n offer will 
stand cancelled. 

Please note that this admission offer is subject to your fulfillment of the requirements specified 
in the Annexures enclosed. 

Sincerely, 

Anurag KAgarwal 
Chairperson, Admissions Committee, PGP-PMP 
Indian InstUute of Managemenf 
Vastrapur, Ahmedcbad 380 015 India 
Tel: ~91-79-6632 4456 / 6632 4457 	 Telefax: +91-79-6632 4455 
Emcil: pgpDmp@amahd.ernef.in 	 Web: www.iirnahd.erne.in  

End: Annexures 7 to 7 

fla I 

Jr 

40. 

lNPIAN INSTITUTE QF MANAGEMENT AHMEDABAD 380 015, INDIA - 

Phono: D1796622 4455 / 56 / 57 Fax: 179-6632 4455 / 682 4586 / 2630 6806 emII pgprnp@IIrnhd.mt,In Web hflP ' //WWw.IImand. C- rnet. in  

• 	- 	- . 	 - 

• 	 NJ 
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No. L-l• 1012/02/2009-1,71' 
Government of India 

Ministry of Personnel, Public Grievances and Pensions 
Department of Personnel & ' irdin ing 

(Training Division) 	. 

Block 1\', Old .TNU Campus 
NcvMehrauli Road,New Delhi-I 10067 

Dated: March I? 2009 

10 

r9-201.0c 

The Director (Training), 
Department of Telecommunications, 
Ministry ofCoinrnunicatjons & IT, 

S 	 ' RR 2j 

Subject:' 3 	 rogmein 
fr6iii 3.4.2009 at Indian In 	 Z rox 
tliL Cadic Contiolling Autho: uty for the saleLted oluiceis tog 

Sir/Madam, 

II am directed to inform you that the under-mentioned officer/s working in your 
organizstion has/have been selected by the Indian Institute of Management, Aluncdnbacl (IIMA) based 
on his/her advance application submitted to IrMA for admission to the above programme. The 
selection was made by .IIMA on the basis of personal interview. 

S.No. Name Service Dcsignatioii 
I. Mr. Sunil KurnarSharnv 1. EnServiccs DGM, MTNL 2. Mr. IKshav Ran 	_________ LEng 	Services ' DGM, DoT, BSNL. 

, Mr. Rakesh Chandra Tiwari 1. Engg Services GM, DoT, BSNL 
/ Mr. Srinivasa Rao Tummuri IES Officer-in-Charge, Dircctorate 	Wireless 

Monitoring EIQ________________________  Mr. Suresh Reddy Ginjala lBS ADM, DoT 
 Mr. Churchill Singhal 	. lBS DGM, BSNL 
 Mr. Devendra Dwjvcdi\ ].Engg Services 0GM, DoT! BSNL 	 - 
 Mr. Ncoraj Naruka 	- I. Engg Services Dy.General Manager (Task Force), 

 Mr. Rajesli iCumar Verma I. Engg Services 0GM (Network Planning &Broadbarid), 
BSNL 

2. 	1 am also directed to enclose a copy of this Department's circular No. L-1 1012/02/2009- 
1-17 dated 20.2.2009 containing the eligibility conditions and the terms and conditions for 5onsoring 
the officer to the Programme by the Cadre Controlling Authority. I urn further directed to request you 
that the sponsorship of the officer along with all necessary clearances as indicated in the circular 
enclosed may be forwarded to this Department with a copy to liM Ahmedahad latest by 25' March 
20.0.2. 11 such sponsorship clearly indicating to bear the expenses by the Cadre Controlling Authority 
for the domestié componenticourse fees ofthc programme etc., as indicated in the above circular is 

to 



-39- 

not received by the stipulated dite the candithture of the officci 	liable to be rcjccted for want of necessary sponsorshi, in his/her favour. 

3. 	The candidature of the selected officer is provisional and would be strictly subject to 
confirmution of sponsorship by the Cadre Controllilla Authority, An ôarly ronpnuse is rOCIUi3stCd, 
End: Circular dt. 20.2.2009 

Yours faithfully, 

-.-- 

(M.P. Rama Rao) 
Under Secretary (Ira i fling) 

rcle1)hone: 26194167/Fax: 26107962 
E-Mail: mp.rarnarno@njc.ju  

Copyto: 

Manager, PGP-PMP, 
New Campus 
Indian Institute of Management, Vastrapur, 
Ahmcdabad-38001 5 

-j 

I 	 / 

Colt 

H 
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SAMSI IMt11.E99 II 

Sardw 	Umuad 
No. 7-35/2OO6j'rg 
Dated: 30/03/2009 

Training Cell, 1st Floor . 
Sharal Sanchar Bhavan, Janpath 
New Delhi—Il000I 
Phone 011-23710385 Fax: 23711544 

To En 
Mr. Anuraag Kochar, 	 06 APR 
DoT, Sancha l3havan 
New Deli, 	 . 

Sub:.Sponso1- 	of officers for ad.missjoj in ;rd PGP-PMp 2009- 10 at 111N! Ahrnccjabad 

In continuatjoi of this office order of even num.bei• dated 24/3/2009, 
I am directed to say that BSNL Management is pleased to recommend 
P1ohp of fo11owing fffcer Jo  COUrse:- rn for the above entio1d 

Mr. R.K. Verma, Staff No. 20787, DGM(NW Pig), Banglore 
Mr. Neeraj Narka, Staff No. 2080, DGM(TF), Güwahatj 

As regards major/mjy)o. PenaJtytatment for the last 5 /3vear, the 
Case has been for\vai-ded to O/o .CVO, BSNL with request to send the 
requisite information directly to DoT \'ig. 

In case of approval of Cadre Con trofling 
Authrity (DoT) for the Sponsorship of these officers for the said co4rse, this office may plc 	

be informed for further necessai•y actiofl in this regd, 

C 	/ t 
(Rajendra Numar) 	I 
ASSISTANT GENERAL MANAGER (TRO) 

nif .1 

I 	PIC-, 
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'iR-2Ufl9'rH1i1o14 	DIR; JR FAX NO 	
-- p1 

GOVERNMENT OF INDIA 
MINLrrRy OF., COMMUN1CrIONS 

DPARmENT OPTaCOMMUNCATIONS 
513, SANCHAR.BIIAWAN 20A51O ROAt 

NW C)LN-1OQoi - 	- 	.- 

. 	 . 	. 

 LO~  

To.
OJnt Secretry(TrJflIflg) 

 DOPT,Traintng Divfs(on  
 mpust 

3 NEWDELHI11OO5? 

•: 	• 	• 	 . 	

•• u 	• 	
:.' 1\401 201 ?/2OO/iR 	 ". . 	• . 	 . 	

itj -03-2009 
- - 

., 

. ••'i 
Ref: DOPT NOaL4 I,012/02/2009Lyr dated 20th 

3rd Post Gr&ivate Progr(m In Publlc 	 Policy during 2OO)-1O at flM'Ahrnedabd. 	 / 

N 	

/ Enclosed, please find hwIth the 	 ?rrn in raspec of fotiowlrg oftkers from our Dpiartmnt, for takIngfurthernery cUon In the mt1er, 

DOJ I Shri $, Rddy, ADG (TERM), Vywar; 1? Enda A 'Above 

(Ariurg toChr) 
Dlrecr (ZR-I) 
Tel: 23036753 - 

Fax: 23372105 
Copy tc (1) Prof Seba .st)On Morris 

Chlrmdn, (PGP-PMp) 
fiN, Ahrneda bad 
Psi 079-26307241 

Fa:O79-263 06896 	 - I 
otZt0 00 	 - 



(verflmenf of md a 
MlnI5try ofCcmmunatjcj & IT 

Deprtrnent of Temecornmurjcatjon 
• 	 609, Sancr anjawar, 20 A, ~hokl Road 

New Delh1100o 

No, 20'7/2007IR(pt) 	
Dated: 1.4.2009 

To 	 •• 	 . 

• (MO. SNL/MTNL New Ielhi 

Knd(ytfar to letter r1o. 7-6/2006Tr Oathd 24.3,2009 and 30.3.2009 fm 	t'1L nd ettbr no. MThL/CO/I./8(1, )I2007(Ptl1)J7 dt. 26o from MTNL with regard to admssor of the (omlwing ITS o1firz, preentmy • posted in $NLJMTNL or deemed deputation, in 3 10  PQP-pMp 2009-1 at M Ahmedabad on the ba6 is of their elctloti as Conveyed by POPT vide letter 
- dat L -1 l 012/0212009.LTT dted Marr 17, 2(09, 

I . 

: 	
I 
Kumar 
	 L7MTNL 	

• 

Mr. Rakesh Chandra TiWad I GM SNL 	
• MrChurchilf.sghm DQM, BSNL 

Mr Dvecidra DwIvecV DGM, 13$NL 	 f 	
. 

6.' Mr. Neeraj Naruka, 0GM SSNL 	 f 7. Mr. Rje'sh Kl1marVerma 	(V BSNL 	 •' • 

ench 
• 	

In this 'o.nection, As per the ded.&on t :j kLA n U
by the competent authority' • 	 'm directed to convey that BSNL and MTNL should arrange to make th

e  payrrient towards the dornetic compon ent of 1h course fee' also ,  In case the respective or9arzation feels the necesity for deputing the above officers to 
• undergo fong.term training courBes, 	 • 	

• 	 • . 

	

Accordlflgty, it is requeited to kindly take necessary action at your end in 	• • 	 . repct of the deputation of lbve officers tQ long term training Course at IIM Ahmecbad, • 

• 	

• 

• 	 • (Anuraag Kochae) 
Director (IR H) 

Tel No. 23715022 
• 	

• 	 Fx No. 23372105 

Copyto: 	 . 

Officers concerned, 

ert1tlec1 to no tru2 :•i' 

rA, edA 
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ai1 - PGP-PMPeg. your request for extending the joining date 	 Page 1 of I 
./ 	 . 	 kX  

Ti  
cJ 	 Neeraj Naruka <neeraJnaruka@gmalI corn> 

1E1A 

PGP-PMP/Reg. your request for extend iiig the joining 
date. 
..... 

PGP-PMP <pgpprnp@jjmahdernetjn> 	
Wed, Apr 1, 2009 at 5:09 PM To: SuniLits@grnajl corn dgmcdrnap3©boI net in Krao dotrediffmail corn keshavrao@bsnl.co

.jn, dgmJgamau©hotmallc0 rctiwari@bsnfcoln vasu tsa@yahoocoin vasu ts@rediffmail corn 
sureshgreddy©gilc0 csinghalgrnaiico c....singhaIyahoocom ddwivedi@bsnlcoin devendra1289majI.com 

 neerajnaruka@gmajl corn neeraj@bsnlcoin verma rajeshk@yahoo corn verrnark@bsnlcoin dirvtmNA,b@g mail. ccrm, dasarupcaf@yahoo.com  virender adhana <virenderacjhana@red iffmail corn> 
Cc: Ajay Sawhney <aJay.sawhneynic,> "M. P. Rama Rao" <mp.rarnarao@njcin> Anurag KoChar <dirlrdotgmajj.co.j> 

Dear participants 

Greetings from RGP-PMp Office. 

This has reference to your mafl seeking one week's extension for joining the PGP-PMP 2009-10 which is 
scheduled to be inaugurated on April 05, 2009 as there is a delay in the sponsorship procedure. 

As you are aware, the progriiime's inauguration is on the 5th of April 2009 and this will be followed by a 
4-full day compulsory lnduti Module which will be very much helpful to adapt to the JIMA's teaching 
methodology and also facilitate your settling down on the campus. Therefore, normally, we urge all the 
participants to be at the JIMA campus from the Inauguration day and attend the Compulsory Induction 
Module as per our schedule. However, given the fact that there is a delay in the Sponsorship procedure, 
the PGP-pMp Executive Committee has agreed to your joining the programme as soon as you get the 
relieving order from the authorities concerned but not later than 12th Aril. We are attaching herewith the first weeks schedule for your kind perual. 

We would like to also inform you that it may not be possible for us to have another round of induction 
though we would make an attempt to conduct a few sessions to give you an idea of the case method of pedagogy. 

Looking forward to your participation in the programme on the Inauguration Day. 

Thanks and kind regards, 

Revathi Srinivasan 

Revathj Srinivasan 
Manager, PG P-PM P 
New Campus 
Indian Institute of Management 
Vastrapur 
Ahmedabad - 380015 
Phone No - 079-66324455 
Fax No - 079-66324455 

Ct 	n*m 

al  1DX  

TuTwahatiIT3ench ,  

ri Induction Schedule & First Week schedule PGP-PMp 2009 10 dcc '67K 	- 
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WPM 

Ahemdabad. 

 

Respected Sir, 

With due regards, I humbly submit following points- 

1. Sir I belong to ITS Grp-A service of Govt. of India and presently working as 
Dy. General Manager Task Force at Guwahati. 

2.As per DoPT letter no: L-11012/02/2009-L'fl' dated 20/02/09, DoPT 
sponsors Grp-A ..officers of Gol for a management program PGP-PMP 
conducted .by JIM Aherndabad. 

Accordingly, I had applied for the course and after qualifying HM's rigorous 
selection (written test and personal interview) procedure I got finally selected 
for the course. My selection has been intimated to DoT by DoPT vide letter 
no. L-11012/02/2009-LTr dated 17/03/2009 and it is understood that 
BSNL has recommended for sponsorship to me and the case for sponsorship 
is under process in DoT. 

It is learnt that this year DoT is deciding not to sponsor the officers who 
belong to ITS but working in BSNL though in previous years DoT has been 
sponsoring such candidates and officers who belong to ITS and working in 
DoT have been granted sponsorship for the same course. 

Sir, may I take this opportunity to point out that I am posted in BSNL not by 
exercise of option/absorption but as per continuation of status quo following 
formation of BSNL and non completion of the absorption process which is 
beyond the control of individual officers. In view• of this, discriminatory 
treatment given to officers by virtue of their place of posting, .even when cadre 
controlling authority is same, is unfair. 

Sir, as you know selection process of IIMA is itself very rigorous and after 
getting selected by JIMA, like anybody's aspiration, I also aspire to join the 
course for overall development of the personality, quality and knowledge in 
the long term interest of the Government of India. 
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In view of'the above Points, I recluest you to kindly review the case and 
y grant me the sponsorship for the PGP-PMP course at IIMA. It may kindly be 

noted that as the course is scheduled to commence from 5th April, 2009 a 
change in policy at this juncture would deprive me to go for the couise. 

: 	 Thanking you sir, 

Your Sincerely 

Alk  
[Neeraj Naruka], Staff No. 20840 
DOM Task Force, 3rd Floor Dr. NN Barman Bldg, 
Panbazar, Guwahaü (Mobile No. 09435000073) 

Advance copy to: 
I. Secretary, Deptt. of Tçlecom, Sanchar l3hawan, 20 Ashok Road, New Delhi-O 1 
2. Jjecrctary (Trg), DoPT, Block-IV, Old JNU Campus, New Mebrauli Rd, ND-67 
3_'bDG (IR) Deptt.of Telecom HQ, Sanchar Bhawan, 20 Ashok Road, New Deihi-Ol 
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Having 	Considered 	the J  uhmissjons made by the learned counsel 

for the applicant byway of interim measure 

I direct the resrondentSl 2 and 3 to 
relieve me appucant to jOlfl Post-Graduate 
Programme in. Public Management and 

PoHcy (PGP-PMP) for the batch 

commencing 	from 	05.04.2009 	as 
evidenced from lefter Ref PGP-pMp/p 09- 

10/SP/8281 dated 0402 2009at Anne) ure-

with regard to the issue of pail of 
expenditure is subject to the otcorne of the 
OA. 

C J List the rnaer on 17 04 200 r?1  
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In the Central AdmhIjstratjfrrjbuHaJ 
Bangalore Bench 

 

Bang'.1ore 
ORDER SHEET 

Applkatiort No 	 of 200 

kcj Kum Verrji. 
• Advocate Ibr Applicant 

I DatJ_ 	Office 

CGM Tt1etonL K&.CjrB  Ll 

Advocate fnr 

Orders of Trjbuna  
03.04.2009 

Heard, the learned counsel for 

the applicant Mr .Veerabhadra 

Shri Vishnu Bhat, 	learned 

nsel is directed to tae notice for 

)Upondent No.1 ,2 and 3. 

I Issue emergent notice to the 

• r4pondents No.4,5 and 6 

- 

P. 01 	DIR OFC GHY 	0361 582338 


